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ENTPAL ADIVII NI STRATI \iE TRI BU NAL 
GUWAI-IATI BNOH: 

ORDER SHEET 

Original Applecation No,  
Mse Petition No. 

--ontempt Petition No 4 / 

Rew Application  

4kppls  

Repant(S)___ 

	

Advoae for the Applec 	 S0' 

Advocate for the 	 eJ J'.\iv\ 

aTi. 

5.8.2002 	Heard 1r.B.K.Sharrna, learned Sr. 

	

n 	 Counsel for the aoolicant5. 

• 	
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The application id admitted, call 

for the records. 

Issue notice to show cause as to 

luhy the interim order as prayed for 

ehall not be granted, returnable by 

throe weeks. 

List the case on 3.9.2002 for 

further orders. 
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Vice—Chai rman 

List again on 13.11.02 to ena1e 
the respondents to file written state-

mont. 

LUL 
Member 
	 Vice—Chairman 

'1 



u.k. No, .247/2002 

3,9.02 	 List on 3.10.2002 for orders on 

the'prayer of.Mr, A.Deb Roy, learned Sr. 

C.G.S.C. for the Respondents. 

\c 	 .. 

Member 	.. 	. 	. V  

mb 

i\i0. YW-QL 

4 .  

25 .11.02 	Heard Mr. S.Sarma, learned 
counsel for the applIcant. On te 
prayer of Mrs. a.s.Choudhury, learned 
counsel for the respondents further 
I our weeks time Is allowed to the 
respondents to file written statement. 
List on 2.1.2003 for orders. 

Vice—Chairman 

E.  

kv 

23.1.2003 	Put tip again on 20.i,.2003 to enable 

the respondents to file written statenent 

This order is passed on the prayer of 

Mr. I. Choudhury, learned counsel for 
the respondents. 

Member 	 Vice-Chairman 



O.A. No. 24712002 

20. 2.2003 Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon'bleMr. S.•l3iswas, 
Administrative Member. 

Put up the matter for 

hearing on 3.4.2003. The respondents 

may file written statement, in the mean-

time. 

tk- 

Member 	 Vice-C ha I xman 

mb 

' 	 kwo 	1L<9 	
çfr-Q C- 	 1 1 

19.5.2003 Present : The Hon'ble Mr. Justice D.N. 
Cowdhury, Vice-Chairman. 

The Hon'ble W. S.K. Hajra, 
Administrative Wmber. 

Heard learned counsel for the 
parties. Hearing concluded. Judgment 

delivered in open Court, kept in separa- 

	

- 	 te sheets. The application is dismissed 

C: 	 in terms of the order. No order as to 
/ 	 ost . 

ft /  

amber 	 Vice-Chairman 
LL 
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CENTRAL AjJMINISTRAT lyE TRIDUNAL 
GUWAHITI IENCH 

247 and 248 
O.A. / R.A. No. 	 of 2002. 

19-5-.2 003. 
DATE OF DECISION • 

. 	. 	 . 	.APPLICNT(S). 

r1 S.Sarma. 	 FOR THE 
APPLICANT(S). 

-VERSUS- 

Union of Ind.ia&Ors. . 	 RESPONL)NT(S). 

ri I. Choudhury. 	 . 	ADVOCATE FOR TH: 
RESPONDENT(S). 

T HE HUN BLE MR JUSTICE D • N .CHCDHtJRy, VICE-CHAIRMAN 

THE JON LE MR S.K.HAJRA, ADIIINISTRATIvE MEMBER 

W1'ether Reporters of local papers may be allowed to see 
tl4e Jjudqment 7 

Tc ,,  be referred to the Reporter or not ? 

W1et4;1-ler their Lordships wish to see the fair copy of the 
jdq1tient 7 

Weher the judgment is to be circulated to the other 
Bendbes 7 

nent delivered by Ho t ble Vice-Chairman 



CENTRAL ADMINISTTIVE TR IBUNAL, GUWAHATI BENCH. 

Original Application Nos. 247 and 248 of 2002. 

Date of Order ; This the 19th Day of May, 2003. 

The Hon able Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon 'ble Mr S.K.Hajra, Administrative Member. 

J0o2 

Shri A.GOpa]. Singh, 
Vill-Top, 
fist. Imphal, Manipur. 

Md Hatim Mi, 
Vill-Yairipok i3amcn Keikai, 
r4anipur. 

Md Hasim Khan, 
Vili-Top, 
Dist. Imphal, Manipur. 

K.S.Theimi, 
Vill-Hundung, 
fist. Ukhrul, Manipur 	 . . . ADplicants 

O.A. 248/2002 

Md Habeebur Raman, 
c/o Son of Late A.Rasheed Khan, 
Commissioner, Govt. of Hanipur, 
Manipur Secretariat (Old), 
Irnphal, Manipur 	 • • . Applicant 
By Advocate Sri S.Sarma. 

- Versus - 

I. Union of India, 
represented by Secretary to the 
Govt. of India, 
Ministry of Home Affairs, 
New Delhi. 

:2. The Registrar General of India, 
2/A Mansing Road, New Delhi. 

The Director of Census Operations, 
Man ipur, 1mph a 1. 
The Assistant Director of Census operations, 
Manipur, Imphal. 	 . .. Respondents 

By Advocate Sri I.Choudhury. 

ORDER 

CHOWDHURY J.(v.c) 

Both O.A.247/2002 and 248/2002 are taken up together 

for consideration since the matter involve identical facts 

as well as law and the reliefs 

coritd..2 
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nature. 

2. 	The matter relates to appointment in the census 

department. The issues raised in the O.A.s are covered 

by the decisions rendered by the High Court in Writ 

petition (C) Nos. 7132/02.7133/02, 7134/02, 7135/02, 

7136/02 and 7137/02, Registrar General & Census Coi ssioner 

of India Vs. Smt. Ratna Bhattacharjee & another etc. 

disposed on 31.1.2003. It Ijas been stated at the Bar 

that against the aforementioned, judgment of the High 

Court the applicants preferred S.L.P before the Supreme 

Court of India and the same were also dismissed on 21.4.2003 

In the light of the above decisions these two O.A.s are 

liable to be dismissed. Hence dismissed. No.order as to 

costs. 

5.1(41 AJRA ) 
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appi :k:a1:on 	 :t9 of th 
.t:ra'.i ye Tr.bua1 Act. :985 3 

HI 

1 ShriA OOpE1 	r:qh 

1- 	 i i1r 
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Krf, 1 
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Pcrt. 

rJD 
:L, rh• Union of India, 

R 	I" IPS: e.,  ni",  C,  ('11  by 	 v to the 
4 	 Ccvt. bf India. 

ministry of Home 	1airs 

1re Re:1- 1" 	ereraj. 01Cl - 
1arisi.nc 	oad. New Olhi 

3. The y) i. nec ton of Census 00 e1'e t ions 
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I 	çf con a ide ci. nq 	the c•s 	 ;h e 

aft 'Nx: 
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applicants for A b sorption in L?nsus Department ac a inst the 

YECR:nt: p::e intris Hon ble T:ribunal wh:ich was subsc4uenf::ly 

affirmed by the Hon ble Buwahati Hiqh Cot..Art-., 

2. L.IhITY :iUN 

The 	applicant 	dec 1 ares 	that 	the 	instant 

applicat3.on has been rJ.I ed within the llrniLtion period 

presc:ribed under sec:t ion 21 of the Central Administrative 

Tribune], rc:t 1935 

:3. JtJR1SDlCTI[j(' 

The eopl :lcant 'further declarer, that the subject 

ms'cer oic he case is within the jurisdiction of the 

dinistra'(;ive 'ir'ihurfel 

• 4.1. 	That 	the epp].ic:.ants are c'Lt:ieens of India and 	as 

such they are entit]. ed to all the rphts, priv:Lleoes and 

protection as quaranteed by the Ccnstitut'i on of lnci'La and 

as iramed';her-eunder". 

That the applicants are aqqreveci by the action of 

the respondents is not ccnsiderinn their :res for permanent 

absorption aqinat the ex:istinq vac::encies in the l:Lpht of 

• J'udnmer;t and orders passed by this Hon b le irthunal which 

were subsequently af f:i, rmed by the Hon b I e Hiph Court The 

qr:ievances raised by the app1cants in this application and 

the rd iaf souoht for by thee; are simi far andes such they 

have fRIed this application jointLy invokinc Rule 4(5) ai or 

:r.?r';t11 cdmioistratve Tribunal Procedure. ) HL(JC5 1987 

That the app:licants are all eliçible for 

appointment in (:ir'oupC posts under the respondents. Pursuant; 

to sponsoring of the : r n ames for apco in tmen t. eq a ,i nat (3roupC 

posts unher We respondents and pursuant to the i r select :i. or'; 

and sul tehil I ty they were appointed under the respondents. 



The 	 cfi- d them var i cus Posts in the Lr —C 

cdr 	
.:r Hindi ]yojst 	i...L)C 	F'iFiJ 	;c: 	A:r thir such 

appc±ntmnf; the applicants pe ' formed tl: r wespective 

dut. I es to the sat :i. s act on Of  a 3. concerned. However,the T' 

such services were terminated krit.h affect from 31.12.93. It 

w:i ii be pertinent: to mention here that the T"e'SPOndene sloop 

d th the app i icants 51 so appointed some other persons to 

%rc:.up'"C Posts along w I th th e app ii, c: ants uidr the 

respc)nc'JPn ts No 3 and 4 and their services were 	al so 

terminated tef. 31.12.93.  

4 4 	That out of those terminated amp bees two had 

approached this Hon b1e Tribunal by way of filing .  OA No 

24/94 and 	/94 mak i op a pni cv "cpi nst the said orde rof 

t'erininat.ion 	The 	appi icants 	were 	1Ch:tephen 	and 

3mt NG Niakan The Hon b I a Frihunal was pleased to pass an 

interim order prot.ec;tinc their services and on the at'ranpt;h 

or such interim orders they continued in their respective 

services Said Mr ;ap''en eventuafly withdraw his case 

as he pot apo:intmeflt e [se mere On the other hand the OI 

4/94 was dispose of di ract inç the Respondents to cons I den 

,er case 	Pursuant to such direction her services has been 

0ac:u1ani.sed wef. 23 

pp3. icanta c::rave:' leave of this Hon o1a Tribunal to 

producid a cooy ofthe Judpment and order dated 2 l298 at 

the t imeof hear:i.np of the case 

4.5. 	iha t some of si mil arly si t:uat ad employees aft en 

the aforesaid Judnment approac:had t;h:.e. on role 'FniOUral 

praiinn 'orThni r reinstatement and repular:is at ion under the 

.asponden't.s in . Croup' - L. Post taki.np into consideretlOfl 

iariotis cuide.1ruete and circulars SOD Si. 50 Apex 	Lourr 

JLidqmant in th:i,s r"epsrd 



: 	
•i - 

	 '
Apo lica n ts 	crave o f 	this 	h.Dl1'b1e 

'1 r'ib..r:l 	to rely and rfer uDc:n the 	fory(nenticnid c::ie 	at 

~the time of hearing of t h is case 

4. 6. Th a t the applicants teçj:. to st a te that admitt e dly 

rh ey are r tr'enc:hd employee of C e n sus Dep a rtm e nt and in  the 

ratter of  redep1c:vinent and rec:u!ar:.satic::n they are entitled 

to pre±erenta1 consideration as per the qicei.ines issueci 

y the GoWt. of inch a frc:qn time to time However, inspit.e of 

there be i nc vac enc i es the Rasponden ta never r:c-nside red the I 

cases epa I nat those vac arc: i as (bi:h I onq term and short term 

hat: 	the 	c:ommenc amen t of 	200/ 2001 	Census 

Upera;ion both lonp term and short term vacenC'?S surtecad 

The app! icants hemp the retranched census empioyee were 

ntur'aii y under expec:tetirin that their cases wc:u1d be 

con side red eq a:i, nat those a ac anc, I as Howe veT' the Respond ants 

never considered their c:asas acielnat those vacancea and on 

deoutation basis as wel lea adhcc: baa.ia The enpl:icents 

havinci no other alternative had to approac:h this Hon 'ble 

rI bin a I by way of f I II n p DA 364/1999,52/2000 and 32/ 

'hc' sa id Ocs were disposed of hi, rect inc the Respondents to 

r•oi'iaidar 	their cases apainat: evei iaL.le vacancies within 	a 

iL pulated time frame 	hahinci a priavence epa nat the 

aforesaid 	judgments 	Respondents 	preferred 	Rev ew 

Applications before this Hon ble rribunal which were 

cisisd by,  this Hon 'bJ a Tr:Ibunal by a common juppment and 

Order dated ii 1 0i, Lurinc t h e pendency of the review 

pp ii cat ions 	Respondent a 	never 	imo 1 amen ted 	the 

aforemen 1; ion ed j udpmen ta a 1 th uph in the Rev I ew Applications 

the Hon 'hi a I ri bone I was not nI a ased to at y the ore ' - t 

of aforeman: Lone d ,udpmeni;s 	Ihe Respondents 	aforesaid 



\, 

• judQment dated 11.1.01 passed in the Review Applications 

pref erred writ petitions in respect of each of the 

applicants along with other employees and by a common 

judgment dated 7.6.01 the Honble High Court was pleased to 

dismiss those writ petitions. The Hon'ble High Court while 

dismissing those writ petitions directed the present 

Respondents to implement the same within time frame. 

A copy of the aforementioned Judgment and 

order dated 7.6.01 is annexed herewith and 

/ marked as ANNEXURE—i. 

48. 	That the applicants state that after receiving the 

termination dated 31.12.93 they could not approach this 

Han'hie Tribunal because of their poverty to claim a similar 

benefit as that Of applicants in OA 24/94 and 60/94 . The 

applicants kept on representing their cases before the 

authority for implementation of the Judgment dated 7.6.01 

pointing out the vacancies. However, Respondents were bent 

upon not to implement the said Judgment and the applicants 

were again compelled to approach this Hon'ble Tribunal 

through various Contempt Petitions. It is noteworthy to 

mention here that during the pendency of the aforesaid 

proceedings the Respondents issued an order dated. 30.7.01 by 

which some of the similarly situated employees like that of 

present applicants have been given temporary appointment for 

a stipulated time period. Those employees were also party in 

the Common Judgment and order dated 7.6.01 and the Hon'ble 

Tribunal in that view of the matter closed the contempt 

petitions taking same to be part implementation. 

A copy of the order dated 30.7.01 is annexed 

as Annexure-1A. 
4,8(a). 	That 	the 	applicants 	state 	that 	the 

respondents have misinterpreated the judgment dated 7.6.01 

and passed the aforementioned order dated 30.7.01 and same 

has been stated to be issued in complience of the said 



	

:1 	 \J 

judgment. In fact there are vacnces under the respondents 

and the present applicants can very well be accomodated in 

those vacancies Instead the respondents issued the order 

dated 30701 accomodating three employees on temporary 

basis.. The respondents have illegally now shought to confine 

the calim of the applicants against short term vacancies 

which is contrary to the direction contained in the judgment 

dated 7..6..01.. Applicants thus cha].lange the order dated 

30..7..01 to the extant of same beeing against the said 

	

H 	verdict 	and if same creats and hurdle for their regular 

absorption.. 

4.9.. 	That the applicant begs to state that in the writ 

petitions filed by the respondents before the Hon'ble High 

Court the retrenched census employees who were also party 

along with the applicants 9  filed an affidavit in opposition 

pointing out the vacancy position.. In the said affidavit in 

opposition the actual vacancy position was highlighted.. It 

was stated that adequate number of vacancies are in 

existence to accommodate all such retrenched employees 

including the applicants.. It was also painted out as to how 

such census employees have been accommodated in other 

states.. It was only after filing such affidavits on behalf 

of the present applicants and others retrenched census 

employee aforementioned Judgment dated 7.6..01 was passed.. 

A copy of the said affidavit in opposition is 

annexed herewith and marked as ANNEXURE-2. 

4.10.. 	That the applicants state that the Respondents all 

along have been raising the plea that the applicants could 

only be adjusted against short term vacancies.. It is 

pertinent to mention here that in Census Department there 

are long as well as short term vacancies which are still in 

existence and are likely to continue and reflection of which 

is 	apparent in the Written Statement filed 	by 	the 

6 



respondents in O.A No 62 of 2002. The Respondents ignoring 

the claim of the applicants have filled up some those posts 

bringing persons on deputation and some by way of promotion 

on ad-hoc basis Apart from that there are other permanent 

vacancies which not only the applicants but all the 

retrenched census employees to very well be accommodated on 

regular basis The Respondents have misinterpreted the 

judgment of this Hor,ble Tribunal which was affirmed by the 

Hon'ble High Court. The said Respondents have confined 

consideration of the case of the applicants and concentrated 

such consideration only in respect of short term vacancies 

pertaining to Department of CensusNanipur. They have not 

made any effort to adjust the applicants in long term 

vacancies available with Manipur Census Department In fact 

the direction of the Honble High Court is not confined only 

to Census I)epartmentManipur but same is applicable to the 

entire Census Department all over Indian 

411. 	That the applicants states that the Respondents by 

letters dated 14200 while banning the appointment from 

open marked laid down the criteria filing up of Group-C&D 

Posts either by promotion or on deputation 	As stated 

above 	in fact many of the vacancies have been filed up on 

deputation and by way of ad-hoc promotion and in those no 

such plea has been taken as has been taken in cases of the 

present applicants Apart from these vacancies under the 

Respondents there are many more short term and long term 

vacancies available to accommodate the present applicants 

It is pertinent to mention here that the 1Jritten Statement 

filed by the respondents in OA No 62 of 2002 ( A similar 

matter) it has been admitted that there are vacancies still 

inexistence As per their own admission there are 9 (nine) 

temporary posts which include 2 (two) Gr-B , 6 (si<) Gr-C 

posts and 1 (one) post in the Gr-D cadre. On the other hand 

7 



the respondents in the said Written Statement also have 

admitted the fact that 17 long term posts in the regular 

establishment in the office of the respondent No 3 is lying 

vacant, which include, 3(three) Gr--E' postS, 11 (eleven) Br-C 

posts and 3 (three) Gr-D posts are lying vacant Even if the 

plicantS accommodated in short term vacancies for the time 

being and reciularised later on they would have been no 

occasion for them to approach this Hon'ble Tribunal. 

Copies of the letters dated 14.2.00 	are 

annexed herewith and marked as ANNEXURE3 & 4. 

4.12. 	
That the Govt. of India Department of Personal and 

Administrative Reform has issued certain guidelines 

regarding redeployment of retrenched employees in terms of 

•ihich also the case of the applicants is required to be 

considered. It is stated that initially by the aforesaid 

guidelines benefit was extended to such employees who have 

rendered at least3 years of regular service. Now the benefit 

tias been extended even to the retrenched temporary employees 

who have put less than 3 years of service. Such a scheme has 

been made retrospectivelY w.e.f. 1.1.92. 

Copies of the said scheme is annexed 

herewith and marked as ANNEXURE""5. 

4.13. 	
That the applicants state that apart from the 

vacancies shown in the affidavit in opposition filed in the 

writ petition filed by the Respondents following vacancies 

are in existence in Manipur Census Department arising out of 

retirement on attaining the age of Superannuation or expiry 

of incumbent. In this connection following list is furnished 

which is only illustrative not exhaustive. 

1. S. Nilamofli Singh - Investigator - retired on 30.8.00. 

?,Ch,RamandaSingh Statistical Asstt. Retired on 31.12.00 

R,K,Bimol Singh -. investigator - retired on 28.2.01. 

H. Birhahu Singh - printing Inspector - 	expired on 
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L 	 That the eppl:ic.ant have been aledy stated 

t h a t the Resoonden ts have ifl is n tarp ret ed the orders of the 

Honb1e Court and there by have soUcht to ceirdve the 

appi ic:ar ts from reu.ar absorption eon just to low he 

crders have been ccimpl;ed with. iftar the Ju:to;nyant: 	this / 

Hon bie Tribunal Raspnndars preferred Pav:ien; dppiicatins 

be" ore fi .LiflD or ie writ Maticicns. L.Ar inn the per i dcony ni 

the Review App.1icetiona al ;hnuqh hare was no tay of th 

Jtdonenf pase.ed :iy the tcin b1 a Tribunal the Reapdndents. 

1 never imo I ement ad the sne on the round of p endanny of 

oron eed incs However now a v a ryth I nc has been t t J. ad by the: 

Hon bl a Hiph Court in it a ktdgment anil order dted 76 01 

:tin no room for the Fespondents to any exnus cer'ivino 

present app I in ants from re"-  encj ac amen t Now Respond an tie are 

debarred thorn mekino any plea. Fhet no vac:eunv :ii eve able 

• 	to accommodate them. (f tar the aforesaid Jucinmen now the re 
i 	

no room for the Respoodenta to adopt the ertireu hire 

1 	
anc 'iir 	 y A fair end complete law has ben laid down 

Re'soor dents h eve not imo.). ernented the same lin its true 

15, 	That the appi icante. state that the i1espondentia 	

-: 

.' 	 . . 	 € naj 



•t;€?r' ifl (L: !13Ci1 is not p:?rmissi.bie under the law.The 	applicants 

; 	have Qc:,t: their legitimate expectation a nd for that they have  

been fichtinç t h e 1onç battle ,:efore the (::ourt.s All the 

app iccotci. have been purs,z3nq thei r matter before the 

concerned cthonit:y  but same ieloed no result: in posit:ive 

After fil top of case initially before this I4onhle Tribunal 

by the applicants to assert their rights the Respondent ,  

have ado: ted a vi rid Ic t I ye att i tude aqa I rat each one of them 

and they have adopt:ed all the means and measures to defeat 

the claim of the eppi :icantsihe plea of non avaucbn.ity of 

vacancy however was not taken by the Respaidents in the 

earl icr proc: eedinc1 but now when the :!c; has been laid down 

by the Hon'ble High Court the Icspnd en ts h ave re. ised the 

plea of non av:.fl.cb:i.iity of vac.:enc::y only to defeat the 

mandate of the JLidc,ment Such an attitude on the pai"l; of the 

Respondents I a unb ec:.'c:m :i op of a model einp 1 nyc r and opposed to 

the f:)rnc:i plc relating to the public: employment Admi tteciiy 

the letters dated 14200 indicates the fact that they  have 

not interpreted the, Yudment dated /øl in its k;rue 

p map cc U ye 	The word in..e eon t a :1. ned in the judgment dated 

• 	7601 however doç .idt :ieave any room for mls;interpret.ctic:iri 

but the Respondents are bent upon not to impi. ement: the same 

• The applicants crave leave of this Hon b1e 

Tribunal to rely and refer upon the pleadinqa of the 

Respondents so as to b ninc home the fact that •nun"' 

cv ci lab :c I aty ol'vcc: ancy to accommod ate the app! i c: an tswas 

never a p1 cc raised on b eha3. f of the Respondents fiucli a 

p ). cc now has be en ma i sec! by the res:::orc:! en ta on I y to de fec i 

their claim Pruiic:ants further crave leave of this Hon'ble 

r ibunal to mel y  and refer upon the representations 

4P. 
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4. 1_ 	ThAt the anolirants sta te that Te 

the kesrjor:.;ents NoW issued a c:tet:i Led c::nart r:jard:Lc} 	the 

va::ancy position as on 1 3k1 wh?rir3 it is se?r• that  

of p3:t3 are pr:entJ,y ly :r'i c v.cant 	wher':in the 	ppJ.J. c:ant 

can be accommodated. As sttc:I above all the 	rjp1 

posesEs the requisite qualitication for h:1 d nj any 

c posts under the Respondents and as such the Pespond en ta 

ouch t to have accommodat a then in any of those vacanc. I as 

part from these vacanc: I as the respondent No very recently 

has sanct ic:ned number of Erc:i,tpc: t'csts to Man pc.r Census. 

I)(al'tmEnt and said posts are yet to be fiT lad up The 

appiicants 0e1nc4 the expei:cenc:eo nand, the rasp000ents ouqht 

to t IC u ti lised there service. The applicants h3.Ic' been 

pursu op the matter but same yl a I dcc:! no resu I t in poa. t i ye 

Hey I no no other aT ternat v a the app a rants have coma before 

• this Hn 'ble Tribunal s eek:inp an appropr:.ate relIef.  

S OROUNE3 CJR RE!.. I E N H L 	L RDV I I ON 

5.1. 	For that the actjon/naction an the 	 of the- 

Respondents deprivi.np the spoT icants their )acjitiiate dci. m 

• of absorpt:ion and reqclarisatioo is per seillagal and same 

i s c:j:::cDsed to the spirit of the .Judomant; of the Hon 'bi a 

'irine:i which was affirmed by the Hon'ble Hiph 1our; 

For that the case of the applic: ants a a rec!u:ired to 

• be coria:idered as per the scheme pr'eerecJ for absorption of 

retranc:heci census epoyees but the Respondents insteaci of 

ivanc: 	them app :orrcmen; v:crtitally rejececi tocir claim 	for 

regular asorpt::.on. 

	

• 	 For that the res!or1c1ents baing a. model 	amp I over 

cannot resort to hire and fire" poJ.icy in violation of the 

c:onstitutional mendet:e and law laid down by the Apex Court 

5,4 	For that the applicants be'ino retrenched L:enst..Ts 

I,' 



erloyea they era entitled to pet prafaint:ia( treatment 

tne matter of appointment mete ad the Respondents nc:w have 

adopted the policy not to a J--)  t t  Ej  [I any nIce of the 

app I ic arts in rasper; t of their,  appointment a var; thOLttt th are 

are yea anc i esto accommodate 

55 	For tnat ti-nr ec:tion/inac::tic:.n of the Repondents is 

total y opposed to the api ri. t of orders peas ad by the 

Hon ble c,;curt 

For that all the aoplicants are alictible to hold 

any cjroup"-c pos; and since there era vacancies avei lable in 

the office of the Respondents for all fairnese the 

Respondents are duty bound to :commodat.a them in any of 

those v cc andI as 

For,  that the appi ic.eite are entitled to çjet. their 

absorption acta inst any sv ei lab I eve cancy throuph out the 

country but the Respondents hay inn confine to their cases to 

rinipur e f Isus Den a rtmen t have acted ape Inst the Judqmen t of 

the court 

3. 	hor thai; the case of the applicants havinp nt 

bainpc:onside-red in it He true perspective the ha.,$ndents 

are ctuilty of cccrti.ttinp. contempt of this Hon ble I nihu.cnal 

9 	Fcr t h a t the Respondents have pnord their own 

T. rcuJ. an  nec:ardinp ebaorpt ion of retrenr:hed censute amp loyae 

in terms of w -i J. c hi they ounht to have req(-1lanisad their 

services acjainet ionct term vacancies 

bE iI I L tJF NEMEL) I FE EXHTUS lED 

That the applicant deal ares t h a t he has exhausted 

all the remedaa available to them and therC is no 

alternative remedy avaiIaba to him 

/ 	It R 	th 	RE. lJ 	jLL) (i 	P - Ny lR 	iN 	ut 

E(JHRT 

~M~ 



The app! icant further declares that he has not 

filed nraiousiy any application, writ petition or suit 

r'aC1'dnQ the cr'ievas in reipect of s'j(:h t!'L, s 

appiic::aon is made be'tc:ra any other c:ourt or any other 

ipLic2i 	of the inibunal or any other a thority nor any suc,;h 

plicet: on 	writ patitior' or suit: is pending before any c'•f 

then 

REL I EF EUUtH"i' FÜR 

Under the 'facts and c: I rc::umotanc: as staL:ed above 

the apo ii. cant most respectfully p rayed the t the in r ant 

ap:i 1 Ic at ion be admitted rec:c:d::!s be cal I, ad for and after 

hear'ing the pert i as on the cause or causes that may be shown 

and on cerusal of rarords be Cj rant the foil owl ng re Ii e'fs to 

the eppi icentr-' 

2.1. 1 o d:i, rec:t 	the kesondant to repul arise 	rcnc:!/c:r to 

absorb the applicants apairist 	lonq 	term 	vacancies and to 

maintain continuation of their services 

To 	set aside and quash any 	e'1istin' orders 	which 

defeats the claim of 	the app'i icants for reo,ularisat:i,c3n. 

(:oa'!; of the eli! 1c2 	on 

•ny other relief/reliefs to which the applicant is 

entitled to undeT' the facto and circumstances of the c:ese 

and deemed 'fit and proper.  

Ni F:HI N !:)HL1 	'YED F-  !Jfl 

Under the f acts and c: :i. rcu' tanc: as of the case the 

applicants 	c3rayO for an 	interim order diT"ect;inq 	;he 

1 3 

I - 40M 



Respondents 	to accommodate the any r 

' hort 	term vac:ncy Uurinc: 	the pendenc:y of 	th 

i1 P(RT:ccLLfRB O 	THE 	FO 

I.P.O.  

( 

:.. 	Payable 	at 

J ( 1 

P 

I 
• '• 

H 

14 



i i 

I 	 I 

• 	

• 	I 	Shri A.Gopal Singh 	aged 	ot 34 yearm 	a t. 

's.dnt of Imphal, ManipuNI hereby solemnly 	affrrn 	nd 

• 	 vrify 	that 	the 	 in 

graphs 

to 	m:y 	knowl edge 	and 	those 	made •  in 

paragi L 	 ar 1 - 	 p 

advice no, d the 	 r ry n 

Hon'ble i ribUnal I have any flaterial 

of the 

And I sign on this the \)eri 11 atlor'! on this 

the 	day of AWIldhif 2002. 

Enature 

1 	 • 	
• 	 ,' : 

/ 	I  

• 	 '•• 
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IN 'THE GAUHATI HIGH counT 
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-KI I  ZOPAM AND ARUNACHAL PRJ\DE<3Fj) 

WRI • 	I 	 1. 2crj- i 
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S., .. 

(1) InWp(C) No. 2531ç 	- 

Union of India. 

The Regjstr General of India, New D1hj 

The Director of Census Operations, Manipur, 

Petitioners 

Olnarn Indrarnani Singh, 
Imphal, Manipur. 

 

	

(2) InP(C)Nc,, 	32/ 	- 

Unj.0f India and 2 others, 
(asin WP(C) No. 2531/2001) 

-V e r S US - 

Md. Hatirn All, 
Viii. Yairip)ç EamonLeikal 
Manipur. 

(3 IL
&2!NO253 ; 

Uin of Iria and 2 others. (as in wp(c No. 2531/2001) 

•• 	' 
Shrj K.S.#, Tbeirnj, 
of viii, Furidung, Ukhrul, 

• Manipur, 

 

Union of India aiid 2others. 
• (as in WP(c) No. 2531/2001) 

-Vetsus... 

Md. Flasjm Khan, 
'of vii].. Top, 
Mariipur. 

  
Union of India and 2 others' 

No. 25'31/2001) 

-Versus,.... 

ReSoondent 



) I,. 
• . 	- 2 

• Shj A. Gopj Singh, 
of viii. Top, 
Dist. Imphal, ManIpur. 

." 

gpp - 

• Union of Indi.a and 2 .  othrs (as ill WP(C) 	No, 	2531/2001) 
- 

. 	 Versus_ 
Li. 	. 

Th. JBasanta Sirigh, 
of Bi.shriupur, 	Ih 

. • . 	
i!i22flie. In WP(C) No. 

2537 2001 
O India and 2 others 

(as in P(d). No. 2531/2001) 

-Versu Petitioners . 	 . 

IId. Abdul 
of viii,  Yairipok 
Dist, Thoubal, MmnJpuj. 

Re 

PRESENT 
TthL., H0N9E 

THE CHIEr.JUSTiCE (ACTINg) iR. R, 
	MONGIA 

	

T 	
MR. JU$TIC 	1). 	IWAS 

For the petitIoners 	s Mr. K.j<, M&h 
Fo. the respondents 	

Mr.. u.K. Sharma Mr. 
U.1 Goswa:nj, Mr, •g, othra, Mr. B,p, Sahu, 

	

Advocates, 	
.: Date. of Hearing 

and Judgm. * 7th Jine, 2001. 
	• 

MO 

	

wii dispose 	
WP(c)Nos2531/ 2Oi, 2532/2001 2533/2001 

2534/2001, 2535/2001 
2536/oi and 2537/2001 	heirnpiqç1 or 	

P9d Ui the Or1qjn 
by 

the Central Adrnlnjqtrativ Tribunai, Assan(for 
hot the CAThoug1 identical are of dif 

	
dates in these 

ications 

 cases, However the 
ordr Passecl jr,th Review Appl 	 I. 

the same in all 'the,  ca0, The 
facts are 

	

being taken 	
WP(c) NØ, 2531 09 200i. 	 •• 	

0 

IV 

	

voif 	 3 

	

it
0 	

0 	 • 	

.0. 

I. 

I I  

a2it.!. 

.,.• 
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-. We have heard M. K.K. Mahanta, learned 

rand

tral Govt. Sttndinçj Counsel appoor;Lnçj for the petitioners 
 Mr B.K. Sharma, learned counsel for the respondents. 

The writ Pctitiorj in WP((_, ) No. 2531 of 2001 

s against the order of he Central Adminjstratjve Tribunal, 

Guwahati Bench (for' short, the CAT), dated 20th January, 

2000, passed in Original Application No. 415/99 (Anrrexure 

B/7), as also the order passed on review filed by the 
respondes 

(petitioners before us), dated llthJanuary, 

2001 (Annexure_B/11), by which the Review Application was 

dismjsse 0  

Instead of giving the facts giving rise to 

the present petition, 
it will.be appositP to reproduce the 

orde. Passed by the 
C?T, dated 20th January, 2000,. aa'].o 

the oder dated 11th January, 2001, passed on the Review 

'Application,. 	. 
I' 

II 

This isa const ox:der CS agreed by the learnedl counsel for th partle,3. The brief f 	facts are as tojio1.w 

The applicant was appointed Lower Division  Clerk on 23, 2,1991 in the 	Departmt for 
the purpose of Census Operation of 1991. After 
th operatjo was over, 

the applicant was 
retrenched0 Aocorc1ij to the applicant the Census operatjo 

for the year 2000 will be taken up from January, 2000 and, therefore, some 
vacancies will arjse. Th appJ.icart having 
worked for almost two years submitted Armexure_5 represettatjot.i dated 20.8.9q for apoiflnt 
in a suitable post. However, th representation 
has not yet been disposed of. Hence the present application, 

• . Heard Mr, S. 
Sarma, leartied counsel for the applicant and Mr. B.S. Basumatary, 

learned  C,G.S.C, 	It is agreed by. the learned C 	
Add]., 

ounsel forthe parties . that as per the decision of the Apex Court in Governfl1(t of Tamli Nadu and -V. G 0  Md, Arnmendclen and dthers, reported in 
(1999) 7 SCC 499, the CpplicarjL is entitled to get the appointment when the new vacancy will arise. As per the said decision, the learned 

Counsel .. 



I 
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Pd 

\ 

I.  

Counsel for the parties submit that the 
app1jc 	may be aborbe(•1 in the Vacancy that 
will, occur for Qensu Opera tion of 2000 in a 
suitable post whith he is entitled to following the Judgment of the Apex Court, 

The applicat .l . On is  accordingly disposed Of " 

rdatdUl7 R  

"].l the Review Applicatj0 	were taken up togeth 	
for consideration since it involved simjl 	questj5 of facts and law. 

• 2. 	
NuMber of appjcatjoris were filed before 

• the Tribunal by the retrenched CCflSUS employees or 
reguiarjj.011 of their services in the 

light of the Judgment renderedl)y the Supreme Court in Government of Tamilnadu and another v. G. Md. Amlflendden reported in (lggg) 7 5CC 499, 
This tribunal 

in, the light of the directions 
rendered by the Supreme Court 
applicatj 	 allowed the 3; NO these Review application5 have been 

filed by the Union of India referji 
to the communications 	were sent to the • learned Standing 

Counsel for the Unj0 	f India b' the 
concerned authority indicai•ing the 

policy decision3 which were taken by the 
respon- dent5 0 

 The aforementjoreci comrnUfljcaj.io 	er sent by the M.injst 	
of. Home Affairs and 

Minjst of rinance Uy the Communication dated .'8.1g99' the Mirijst 	of pj 	issu 	certain gujdel,j3 on eXPendI.tUt.e 
managem1 and to mak fisca' prudenCf and austerity wh1h also mentioned 

aboüt the hen on .illing of 
VaCaI POStS and 10% cut in po0 

BY the conimInjcatjon dated • 14.2,2000 	frorn the Mjnj,t 	
of Home Affalz-s were also Pertaining to fil1iiq up of 

Group C arid D posts in 
th Census depament either by Promotion or on depu:aton 

Stoppig ad hoc • appointment from open market. 
3 	We have hea•d 	COUUI.C1 for the Unjori of Indj and also the coun, 
for the Opposite .Party/e.,DpljCaflf.9 

in the O.A. On Perusal of the docuent those referred to 
earlier we do not find that those 'naterj83 
provide any scope 'for review of the earlier 

0 
The materj.als a], 

passed by this Tribunal 
now Produced by the revje,, Petitioners does not C], 

for review of the ear,1.jer order0 The 
	- power of review is not absolute and unfettered 

The power is hedged with •l.imitatjo 	prescribed in section 114/Qrder XLVII Rule 1 of C.P.C. re 	
with'sectj0 22(3) (f) o 'th AclIflhIjstratjve 

ibuna1s Act, 1985, No such groiz for review is discernjb1e in, the case in hanj 
4'o 	Under the fact5 	

cir'Cl i tanc 	these 
Revi 

	

	
Applications are l:Labl to be dismissed 

ew 
and thus dismissä 

There sha11,ho,everbe 
O Order as to Costs." 

'i 	
Ato 	 . . . . .  

O%a

• 	 , 	

5 
POS11  

ge. 	
•. 

1. 
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Apart from the fact that the order dated 
20th Janu, 2000 i 	'onserit. order, we also find 

	

L 	nothing wrong or i3.1gj 
in the same. The order is 

in consonance with the 
dicta of the Apex Court laid 

dOwfl in Govt. of T.N 1  and another V, G. .Mohamed 	menu- ---

--j-! 	--. 
dean and others, reported in (1999) 7 SCC 49 -9, The 
object.jo raised_by the learned 

COUI1SC for the 
petitioners ithat 	. 	in the aforej bythe Apex Court- - 

	

V 	 judgment direction5 were givell 
_Zthat as per the scheme 
V- .... 

approved by the Apex Court; the retrenchees may ..be 
aborbed inany vacancy that may be availle in any 

	

V 	
overnrnent Department, whereas in the present case, the 

directj05 of the CAT were beinq Con.Cjrlpd only to 
the 

Census Department We are of the 
view that if the 

directions were being only confined 1:0 Census Department, 
the respondents 

hereji (the applicant-s before the CAT) • s 
I hould hye -some grievanceas tile right Of c-o-nsjderatjon 

was being only confi d to Census Dcpartment and not to 

	

-' 	
the other Deprtinents of the Staj:e GoVerlilnent 

	Learned 
counsel for the respondes (ai

)pljcaflts before the CAT). 
has 

stated that he is S8tj$fjed with the 
dirctjo18 - 

given by the CAT. 

vIs" 

IV 

I! 

4 

We have also gone through the order passed on 

the Review Applications 	We find no infirmity in the 
same. We concur with the reasoning adopted

.:by the CAT. 
V 	

While dismissjr.g the writ PCtiti05, we 
hereby direct the pe

ti. 0 h e rto carry out the di.rac.tona 
given 

by the CAT within to we eks. Ho;',ever, we, as a 

matter of abundt caution, 
ma1e it cicr that the V 	

petjtj.oners would offer tile vaca"Icies to the retrenchees 
'aCCordigto their length of servjc 	PSOn with 
longer length of service in 

a particular category would 

 00 	 be 

4 .  

I . 



- 

- 

-- 

V 	be offered the job first and then the othe'r 
retrenchees in that order. 	fter exhausting the 

• retrenchees, if there are stj,fl more yacarcjes 

aviiab1e1 those may be fil]ed by ny other method 
provided under the. Rules. 	

direction5 would 

be applicable to all the retr(•chees irrespective of 
whether or nbt they were

bfore the CAT 

Copy o th orderQ attested by the 
4,, 

be g.tven to th rouflsel for the - 
partjes 

7 
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1• 
- A ( 

- 
1RT 'Rtt 

GOVERNMENT OF1NDL 

1' _ 	
• 

H 
AFil !EXUREj/f\. 

iAI,U 	: 

US0 	 MINIS IRY OF HOME AFFAIRS/GPJII MAN IRALAYA 
IZTI 9Z nTrni ftrTPT 

OFFICE OF THE DJRECTOE OF CENSUS OPERATIONS 
MAN1PUR 

• 	
. 	 Yumnam Leikai, 4o/No A. 1202 l/5 /9 8 	ptt(pt) / / 3 c 	i-79sOO1 

J"p/'aI-795 001 
July 30, 2001 

0 R D E R 

Whereas the Hon'bje Central Administrative Tribunal, 
Cuwahati Bench in its oer dated 16-2-2000, 2-3-2000, 22-12_99, 16-2 _2000 201_2000. 16-2-2000 and 22-1299 in respect of OAS 52/2000, 82 /2000. 364/99 50/2000 	15/99 5 1/2000 and 363/99 respectively directed the respondents 

• (Gt,) to absorb/consider the app1cants against the tem-
porary posts to be created in connection with the Census 

.2001 and whereas the Hon 'ble High Court. Gu.;ahati in its Order clat 	
7-6-2001 in respect Of nirit Ptjtjg tb 	2531/ 2001 to 253'7/2001 which were fi1d by Cernment against 

the aforesaid orders of the Hon'ble Tribunal, Upholding the 
Hofl'b]0 'rribunai'3 ordrs with mjficatjons directi to 
°ffer the vacancies in the Census posts to all th retren- 
chees Of the previous Census including the applicants in the 

er Of their seniority i.e.,. tb duration of temhora 
services rendered by them in the previous Census. 

Whereas 3 (three) temPorary posts  as 	 of Compi1e' (kno Computor earlier) S&nctio 	upto 2 8-2-2002 creatc1 for 'Census of India 2001 are lying vacant in this Directorate 

Yihereas as per the directions' of tIl e  Ho 'ble High Court contained in its Order dated 
7 -6-2001 	he seniority list Of 

the retrenchJ Census employees based On the length. Of the temporary 	
rendered by thern in the previous 

Census has been prepared and 3 (three) retrenchees have been 
found eligibl0 for (three) vacancies Of CnpiIer a 

 broadly meet the recruitment qualjfjctio5 	
they 

tOW,
'therefore, as per directions of the HOn'ble High 

Court, the f011owing senioost 	retrench 	emplees Census in the grade of C 	 of 199 
putor are' hereby re-engag 	to the short term . vacadt posts of Compil 	in th pay scale Of RS ' 4000_loo_6000/ w.. f, the date • of their joining duty till •.28_2_2007' Or 

till the abolition Of the posts whichever is •,..earljer 

Smt.Us ham Kamjla Dcvi 
lid. Abdul Kalam Shah 

%' •. (3) Shrj Thol,,c),on, Basanta Singh 

2/ 
V I 

V 4QCUØ 

LJijl(Ut' 

6 



3/ 

The rc-encja'JFt1'2n L oE the above rotrenchr?c 'ii 1). he 
bound by the following terms and conditions - 	- 

(1) 	Thuir re-en iagem(r1L ;Lfl not best, upon thrm 
any right for regularisation in the posts in which 
they are appointed and in any other posts and their 
scrv1ces shall be terminated at any time lAithout 
assiçjning any reason thereof 

7 

As the posts are created to attend to the additional 
• work of Consus of India 2001 and likely to be discontinued 

on Or before 20_22002 their services shailstand ter- 
'fliflated on tl)L.,  disccnjnuatjcn/aboljtion of the temporary 
posts created for Census of India 2001 \fld the Govt. shall - .71 	
have no liability teriftor. 

. (3) 	The re-nga'oment is given strictly as pr seniority 
aS pc: r the directicns of the lion 'ble High Curt in the 
aforesaid order against the available vacancies. 

311. 

(S. l3irendra Singh) 
Asstt. Director of 0enus 

c2raon3. Manipur 

Memo NO. A.12021/5/98-Anptt(pt)/ 	Imphal. the 30th Jul/01 

COpy to :- 1) The applicants of the QAs mentioned 
above for information. 

The Registrar General, India 
2/A, Mansingh Road, New Delhi 
w.r.tO JRG'S letter No. A,26011/ 
35/2000-Ad.IIdated 23-7-2001 f or 
information. 

The Pay & Accounts Officer(Census), 
AGCR Building, 4th Floor, D-Wing. 
Now Delhi-110002 

The HC/Asstt. of this office for 
information and ncssary action, 

Other relevant 'files. 

flt  
7 

10 .- 

1 

I 

tea 	(S. Birendra Singh) 
sstt. Director of Census ,\  

Operations, Manipur 

V/c.  
4vOC) 	 - 



ANNEXURE 
' 

4<. 	 H 
• 	

0 

1h 	Hit, Crjr't: 	 Ni?,'Ia n&.t , 	 ya, r4nipur, 
Tr• r"rr, Mi trrn 	rd A(I 1 frdch) 

W. P. (Ci 	No. 2i/2çi 

kin I on o1 (tid j 

lot 

•" 

Y 

• 

rv ii-- 	-i:lr'p 	r 	 OF 
II1 	Ei(.JL F HE1:;P (.iNf F 	 0 

AFFIDAVITX_flPPOSTTIN 

iThan • 	qcd bn.' I; 	t yrs, :;on of PH .  

Cl 	• 	 ti 1: 	c.i 	Nip 	icnr,ri  

I ,v Incj 	c:ens 	 do 	ri;y 

c)1(rnny 	::ffir'gi, ;.rd 	 1n. Icj 
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t petition 	consent orcJ.er Prid wis 	s - ed 

tri on, year/b.ci< by the,. Central 	Acirnictrat1ve 

	

-ui,ahat i Iench (here i r,'f ter referrLd 	tn 	P. 

unl"). •rhus the writ petition RIco barred 

by ii mi taticn . r'hre be i:tc, no e>p] anat ion in rFpect of 

the delay in 'fit mci  the tH'it peli ton, aie i ii tibi e 

?tc) he .disrnied Thtus on both counts viz. thzit the 

impucjned cu-tier is :or1cier1 t •orch r by and be titseen the 

parties and tha L thGe, is ireined 
I 
dey In 

preferrin9 the trit; petition, same is not maintainable 

and ii ab) to he ii Ef.mi sed . There I ! al o siippresi on 

of rnateril fact on the part of the Writ Petitioners 

The c ae was di spoed of on crw z ,  1 of the re I evaht 

records and when it was foufld that the relevant scheme 

w not implviffiented by the W t Petititr,er In this 

wri t petit ion, the Pet i t loners have p rojc:ted , their 

cae (as per their own onvenierire wi tIiout hic4h.l i ç,hti ncj 

anythinq ..'a to:what tranpi rr'ti and piuer.:i;€.d in the 

Tribuni 	
0 

S 

ha': 	w 1 i;b 	i'cj:rd 	;o 	tt'e 	'F, a t CITICn t: 	I clt: 	i ri 

'pra9rph 	1. to'] of the writ petition,. I do not admit 

ariyth I nt 	contrary , 	re I evant iecorth;.. As a]. ready 

';4,ted above, ' the 	judOmclnt of 	the Tribunal 	. 

jiiciçjmrrnt' is per the c'onsent; given. by and .tetween the 

-The Writ P.'tit'koriers. have del iberttely nOt 

• :- 	anythinci !lhoui.; the review pet I Lion I I led by them 

• the. Tribunt1 and the retevm t recor'ds. None of 

• 	the 	COfltefltiOr 	flot') rii;ed in t1'ie writ 	petition 

raised in the. review peti 1; ton. The only contention 

T ,  ed ws that 	iE'i' I Ctt4?E dated .i ' 2.2øø 	nn€xd 

ptteste'l 

00-1,  
4dvocat& .  
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Xrdi%, ?OOL in ( uiit C arid 0 are t b 	filed 

r. 	ig 

by prodLICti°' or on dkpUii*ti0fl 

•11 

4çor*nçe wi ;h thc pV icni of 	ecrUitiefl' 	ule. 

L 

T'ec. r ru1tmt from 
ri tnarIL i nøt tc h& made 

ir r' cø for r'oup C acl r: pot 	These 	leter 

4r.e 	
O 

iitCt c ri l 1 :ict; wh the 	Court 	ic .i ion 
cj 	

rd 

te rtV*flt chem' wher'ifl it hz 	
eea pvided that 

• the 
 eferefl 
retrenched CU' ep .Itiyf 	 i 	et 	r  

f ii nç up th v 	 - 

A coô' nf th rc?viE' ppl 	oi ber'c No 

7/2øøø in aru 'd " 

i• 	" 	 • 

Th 	dpVfl 	rayt 	EaYe 	
c%rnd p 1h copy of 

I 	 •I•  

, 	ç.te11fe 	rc$e 	Oil 1) 	78071 ' 	t-i i (B) 	drted 

issupd by the
i,ment • f IndL 	th* 	t t m 

	

• 	g:t, hfrfl 	C) 	th' pct 

That 	t;he du9n i 	tate th 	th 	t rciid 	f 

t1) 	(( 

a! W'
-  L Ltn in 

 

the fc 'iw 8pf 

F). •.) 

cur ti 	n onf1 it win 	1;r 	id 

t•• 

to 	VI 	p 	terentti 	trit('t 	
to 	

th 98 
igmp1oYe'f h 	bn emp 1 	The 	CflU 

1not 	
I ly we) tht they are duty 

•j'Qld io 	1 ye prirfe .ri:: 	to 	he 	rtreflh(3d 	.eruu1 

I. 	r. 

0 	
th 	ci 	

id not d:' d. 3ut on 

oter hand, 	
he hd writ 	ltt 	tO 

tt 	

ther 

to coni .:r t h e c: 	of • h 

çfli$ 	
ernptOY?on p rioii t', 	bii- 	 i U 	he 

t w 	J On 	t:ht 
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and 	th 	(pe 	Cour; dcr i fic)n ic 7.)'lc, I €'i:rr ir', pnint 	cif 

	

• 	 4 	 :, 	 I 	
• 	 ( 	II 	 - 

t 	r)d 	tsi 1.t 	ii't 	be 	pi 1 	it, 1 	to 	the 	e iEt.ncj  & 	 : 	' 	 •'• 	 e-' 

Y*cancie 
. 	

I 	t1;td ttnt vacr 	prior to 

	

II 	c,i 	 ;•. 	• 	•. 	• 	
II 	 . 

Such pOlicy dcisjo,i re rcqtired to be,fjljed up as.  

	

t' 'II 	 • ''4' 	 I 	•H'• H pe r 	fl01 3 	 i 1;h 	c:y cJicio 	n ?x ;terice -at 	that 	tirn 

	

• 4i 	'j- o 1t j on iva rl adm'' 	
t t Wci b 	t tle !) 

•• 	• 	 I 	
• -• 	 ':,,. 

	

'Fi.rpur • 	ih 	 Pworn in thr 	ff id)j t In hi 

• 	
P ly 	tc 	h 	"c:n t ernp t 	p roc. v e d ir' 	n A 'I &Id 

	

I ' 	• 
'1 I £C'jrq 	rf-Innpj i AflC? cr1 th 	'1ribi.,n J, 	crder 	under 

	

1. enq 	{ n, 	h I r .;r A 1; peti 1; ion. ir -  the Said I3h 1--yW C aUe 

rep ly, • i t: 	utri l4ed in, pra' 	that; at the 	time of 

del try 	the i1?lpucned ,jiurt ';ht the•, 	;- 

	

(7t 	 I r rec.pc:t - of 	c'up 1 Oifl(fl 1; 	ftr 

	

• 	w;y; d i f f r'n 1 	, 	 • 

cm t t:eri 'I,:t 	t T, -fl 	th r 	j.tjc'rri&t t 	th 	mat t' r 	t 

up 	,the -. .0 thri t ipt , b u - in the mert I; i rn 	;h ere 	wa s  

	

in 	'he pc:i1cy 	
:, 	,. 	•-• :e. 

	

Thht "t 	clpnei)t 	 that • r)1  Se 	ct 	 cth' 
'' 	

IE52/99 Ii 1 u d' by 'smti.ij kd 	i & i'ev i '  •;uhcc ir 

	

l 	 • 	• 	' 	 - 	 r 	• 	 ''' 	• 	's" '' iltsri -1  'irni lry c't'Uted wlthV that c,f  the 'dejrnt'd 

nd 	 tb dippd 	fThe 

'SovcWi-jmert 	 b'Y thri' '-N , tter dt'J 	1.12.99 
• 	• 	• 	• 	•" 	• 	 'V 	 ''•- , ••1 

2a iorrnt' of the order to he ped 16ward 

	

of ithi. , 	 in 'whct- i& 5 Lki -  ' p1é 
• 	 • 	 I 	 • &.S •4t • _ 	-•• 

	

tken n; kJ3 raiq3ed. tn the 'id 	1etr 

thc' cWcie r 't ' a s S. e d 	' t 4 	iias'  

	

• 	• 	-c 	 ••'--• 	•- 

	

tfia 	the retr Ln-I)d c:EnLAB f?mp inye,,c Iv i Ii get 	prio'i ty 

	

• 	I 	• 	 •, 	•_,, 	4, 	_'_'4 •• 	'_'•'_••'_,I_ •' 	4.. i1oymett • in re3pect 	hi di r'ect 
- 	,- 	• 	'•. 	• 	' • 	• 	••-•,4•,• 	4' 	}'"V nie 	ind '1;ht 	iid 	inti 	tmj Ii a r)evi1  tñy 	vil - of 

• 	- 	• 	• 	••'..•• 	• • 	• 	• 	1 • 	• 	4. 	•. 	- 	 4 

	

thee conc:ion • a 	and when there i s any direct 
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z 	rui t 	vc: a..y . 	In the 	ai ci o rde r , 	conces r,  ion 

1'eçardlng miximurn FA Cj e limit,.>mption from being 

porored by the £iii:s.ioyment Exchange were tio record. 

All these were procl;Aced as records and 	the 

craver'. 1 L  R  V? of t h e Hon b I e Court for 

direct ion to th 	Sri t Pct it; 1Ofers to p rod L(c e t h e copy 

of the said 'tt.er. ilrd;ed 13. 12.9 c:ont3i ninq the O'deT' 

No. A--4201  

6. 	That with r4qard to the r, tternents mnde 	In 

prph 	3, 	9 nd [0 of the wri 1; 	';it1on 	whi i.e 

dryinr 	h uk c - 5tr)f I C)n 	ried :here in 	it 	Is st tted 

that; 	the (Jr it Peti. ttoner; have 	 sttternent 

recjirdt the vt: imcy poi t Ion whi rh wi. 1). be evident 

from their own letter. In this connection , letter No 

1• 2øi2/3/c.4—EBtt. dattd 21 6.2000 ddresed to the 

Rjittrar Generl.of India by the Director of Cerisu, 

i.nipur. who incidenti ly hs sworn In the aff I thtvl t in 

the writ: p't it ton mny Le referred to. In the s R.irJ 

1ttr, the 	id Director has cier1y inci:cted 	bout 

th. 	V ttc ncy poe-: I t A or, 	Further even ; if t; e r the 	ju':1nr t 

i the Tribun 1 , the said Director- h.d i ueri v a c- 

rtot: ice. 	3y yel; 	anther 	I e ttt'r No. 	A. 1221 (5) /90 

Appt:t (Pt) dt1;ei 2 I 20I the came very )i rector who 

teorn In the P, f f ifavit in the writ.. petition hd 

i.rttimted the fleqItrar (3enei'd of IriI t that there ave 

three vacant pots of LOG. The sail letter,  was written 

in the cont+xt; of vacancy position prtining to IDC. 

Thc cid irector ham also notified the further vac*ncy 

position by his ltt:er No. 31ø11J1ø/2øl--Ectt (Pert) 

OYO CaW  

-oc. 
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p e i t;hc V : ni:y po.i i; i Ofl 	bi: Ch 	perrn':fl t 

the depon ent t at e that 	
11 the 7 

hcd ceri9.US 
e1ipioye(s can he ccommc)datcth. 

Cor:.H 	of the )etteP dated 23.i .20(30 and veczriCy 

ti. ce d't d 	9.2000 	anecd 
o  

rpeCtiYelY. 

The dCpC;flet 
craVe9 leave ot the Honh1C Court for 

dir.tiri to the Writ petitiOfler 	
to producC the 

pie ol te oer 1 etter n
I (ntior1ecl 	a bove 

h 	th 
	- 

. 	n-t 	 t,c) 	 ttont5 	atte 	in 

paTVPt 	i to 17 of tht! ri t pet i t o 	
9 n, wh i I c. dnyifl 

the 	
on Ceo i on; r i ed there in, the deponcO t be 

	to 

state 	
that Che Lir t Pet i ticarier 	

have adopted 

djrIjII1R0T'Y 
treatment to rpeCt of the 

depcJOet. 

mc very 	t Iir 	Petit imer' had or earl ic 
the 	

r 

imp erneni:1".i Ch 	.j.v:Icmfleflt ol' the 	
rItmnai -In 	 of l'epC  

narmy 	others 'ihO 	T,'C -1t 'I ar') \' t- tLtated I iIe 	that 
If,

of 	the 	
b dept en I; The Trtfl 	

had on e rI icr 	cC 

pcd 	;i rn 1 ar ordr in repeC of 	renCh.1 ccrU 

eTi i 	c:f Mn pur and 	z a'fl 	
ery 

	

. The 	arne v 
.3y  

 Wri t 

ptitiOImeN 	hvP 	implem171tPd 	the 	;id 	jud(lTrit 

) t tC)fl 	hCO aCIe only O ppect of 

tI 	drI('' 	ntI 	T he Writ 1tt' 	
ev efl 

af Cci' 	the ji&dJffleO I: of the T r ibun 	hV r 	
acihOC

t. 

pr omoii on 	nt the v 	i c i ec whiCh w pe ci rec ted to 

• 	h 	f 1 Od p
dCpOflCflt and othe 	

Y r similarl 

• 	 i ti. td 	
n thi t i 	tatd that 

col 

f 	r::ej-u;, lariiI3i.1r I'y 	his 	le1;t(r 	No. 
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0 e 

J. jøJ,./2./Et 	I 	U't )/l'is t:Jnd '2.94 	ddrec.i?d 	to 

Ch i p i' 5?c r 	i 	(3av i'run? n t 	of H tn .tpu r 	h a d 

pt- ci 'rLI 	to 	trd a 11 pt;:i hi c h 3 p loi' 	aborpt :i on 

	

the r+trench9d Cfl5U 	toyee3. To the said 1tter, 

ec h e. j-. 	s.ni: I 	d ati 	1 E; ..9: 	A 	d 	by 	the 

vorntnm t 	of Tr.I i a w 	a Io reFerrd (o. 	611 	theie'.. 

ct 	sre' br tt)1,t to thc ic'tico of the 	Tribun1 	nd 

e Triht.in,I, in c.onderat3on of a1 I th 	factors was 

o aed to p• th 	puQnec1 jidcwn t 	LJnfortur,at e]y, 

t 	tj t*. tone  -  F, tiave now twrtd arm.r'j 	from 	th 

(:1 

t3t)Th of t)ie of f  I ce OP1T' 	 2.i2?i 	letter 

dasci 21. 	 3 1$.2c'H3 	 e -t te r 	dbd 

4.2.94 	ri 	rineMed 	J'_and 7 

Thai 	th 	ic)onent cst a tevi th.i: atj 1 	t h e 	retr•enc:hed 

	

IJ3 Nflp 11 . yer 	ore 	appc in t?d 	pi'un t 	t;o 	t h e 

1 e: t ion 6wid on b vi IIC1 3por1orer1 by th 	•E:np 1 oymnt 

xchar)e. Reçu.iir Sioion Committee wazj COntt.1;uted 

to 	orccr' 	r tLt) tt,-1 i t'y zncJ it t.P? 	c:?rH)' 	LhToLiç1h 

nci- 	p rc'i 	of 	P1 ec i  t cn they were. 	ppo in t• id 	The 

Pet i t i 	 I f,.ics J vc' 	h d 	i t i: ei 	c' I; 1; e r 	to 	thc 

1A i' i 	IJ 	 141 ni t v i e/Dcp .r hien f 	of 	the 

f4ove'n,u'n t 	f Trjzi v 3/if 	•.r<G(:d . j I ) 	d't;ecJ 

2. 12. 91 	seek: in ' &—opert ion nd 	 tn:e 	Lotuards 

i)(rp 	 tre 'cnrhed 	C. 	 ip I oyee - 

I I fcrtt.in (; p 	rPn t 	(.O ) i c:y 

iii 	he 	i:.wri 	•.tptrtnIPlIt 	cni t.ri'y 	tl.) 	 t:Item 

ant; icnoc1 v bO%/e .nd, the Ap c.% ,4 Cot.tr't thr iiion. 

'Lw 

m~~ - 
Ow, 
Aal

ocdo- 
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That the  

J 	

t: 	t 	that u 1 lho r - , h tic i rp:jrecJ 

uIçjrn 	'cr 	I VnCd :)Y L? 	Trflir 1 	hot nii 	nd 

(:clu 	oc' 

	

in) 	kh' 	 , 	 C)II 	fit V ,  c i 	 I cut; 
J(Tj:).rfc.rin,, i.€: 	;iU 	 a nd irt t - 	prc - e 	;tve 
T r ft i t P /p r im 	 Uf 	in t h r 	 t Ott 

r ;flC trflpc)rr on c1hoc b.  a 	c th dQpIvtior, 

cr th dC fleflr:n(j oher, even af t;pr ;h 	JdQrnent jo 
UhF Ti )L)U,i: 	 pp t i JQli*1 	i,tted or heucj 

9uIpin)r--. 	Ir; vc 	 l'ccoAr'e to 	iiIt1-1 oc)f1 	In 	the 

trtg'r', 
only 	.tn 	t of 	peron 	invol v *? (i 	f 	t,l ri t 

hile on the nthc,r hnd 	..imi1pi, 	;utd 

hv trtq 	irn I izr order's,  or .tle Trihnu - j hrve becn 

- 	 rju]'p 	he 	Pptj t 	 fl thjr. i I ntte -- 	c:ri, -)ot 

•) 	rei:rr-r - ct -i; 	 V'/p 	S 	n!lhtrcniI ; t f 	o 

t 	Thit 	i.h 	dcj:offl t. 1.tl:(iti 	tit t I t 	urder 	the 

1)flVC 	CL rC:c.tn tnc- e 	ncI thn 	h' rcof 	reve 1. cd 	F, he 

	

1 riide 	 ;c - t 	by 	-I 	 •- 	
1- ;tr - r- 	ihp 

i (tcOU jnQcI jn 	t 	i 	o btfi 	co fl c e 	t 

ty 	;h E7 	 : Pfcfri'c 	 m ric;jh-(: 	in 

he t*ih i r I poo 1 - 	The Pc t: i - one r 	 nci, 	dop 

	

d i T f e r e 1-1 	r. U.nd tkiricj 	lt:er c. -f thi 	cpi'hjp 	r:ur'1: 

if) tpprtjon cDf  

J 	 hbmitj:pd tft tI -n 	Hon'hJ 	Co tr't ¶'ouid he 	1c -trt to 

VA  
Alnosted 

H 

n\cr' 
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Gov -i OF INOIA 
2 	•.\/ 	-\ 

MtNISTRY OP HoMe / PARS/QBJI IiANT)AjAYA 

. 	 1T 	tT frtT 	T 
O\ 	OFFICE OF TILE REQLST1LR GENERAL, INDIA 

2/A Mansingh Road 

• l'1.2.2000 
?VeK DelhI,7 

ANNEXURE-" 

To 

AU DCOs 

Subject: Ad hoc appointments. 

Madam/Sir, 

I am directed to refer to our letter of even number 

dated 20.1.2000 and subsequent discussions in DCOs Conference 

during February 1-5, 2000 on the above subject: and clarify 

that ad hoc_appointments from open market are 

Any violation of this instruction will be viewed seriously. 

DCOs are requested to ensure that no ad hoc 

appointments are made from open market •  againsC any lonq term 

or short term vacancy due to any reason whatsoever. Detailed 

• 0 
	 guidelines for filling up of posts sancioned for Census of 

•India, 2001 are being sent separately. 	You are requsted to 

acknowledge the reript of this letter. 

Yours faithfully, 

J:AYA HRE/El (Pul 
• 	

- 

Joint Registrar General, lnda 

-oc 

_•'•' _/1 
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ANNEXURE 4 

y .- 

•i( 	_i's 2eJngUiQ.Id 
iiYuu. t!e 	 14.02.200 0  

To, 
All UCOS, 

anctioned for Census of 
Filling Up the post s  

india-2001. 

Sir, 

I am directed to say that a ntimber of posts have been 

sanctioned for Census 	
Tndin200l. 	

Ihose posts are 

	

of 
	required 

to be filled in as early as possible. 
AS you are awate  clll 

he 

c posts sanctiottOd for the 
aboVO CenSUS nd the 

Group  
vacanCl caused in GroUp c' a nd 0' c at egorie. .e......t O  

promotl.Ofl . nhigbCr g 	
ar 	to be f .11 led by UCOs and the 

posts coinifly under Group A ;td 'It 
	

arc o be filled by this 

fficC. 	YOU are requesteul t 	
Claire that the posts 	

vllObIP 

for Census of India - 2001 in Group 
'c' and 'D' 	re filled 

	

P2 	.........
pUt  

	

h the provi5 0flS hf RecrUitm0 
	fluics 

for accordance wit 	
. 	UtCCt in only 	he 
	case 

recrUtmetomo 
which may be used 

against above mentioned posts is enclosed,  
with suitable need based modifications. 

If some of the officials appointed ageiflSt Census of 

India 	- 	2001 	posts 	
ve 	

to be regularised 	later, 	on 

y
vai1atY of long-term vocnCieS duo to retirCmCIt etc. 

separate orders for their regulatisatbon must be issued. 

so far as Group 'I)' posts are concerned You flUe 

requested to send by 25th 	
ruory'2000 the A.C.0. dossierS for 

last 5 years. vigilance clearance and seniority list of the 

2
?edt gre8 of each cateyotY of GroUP 

	' posts to enable US

1-131 
to process the CaseS for their 	

onot10n 	merc 
cliyiblC 

persons ore not availabiC for promotion against Group 

posts. action to fill u 	
the post on deputation may be 

	

ctorate 	
Action taken in this regard be 

initiat 	by the dire  

communicated to ORGI. 

All posts, to be filled in by deputation may be 
• advertised in leading newspapers and Employlnetlt tiewS, through 

•
DAVP, in addition to circular to Govt. of India and State Govt. 

offices etc. 

Yours f0lthfUlly, 

(M. R. Singh) 

Under L,-,;retOrY to the Govt. of indIa 

-oc 

J 
—;. 
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* 
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The following 	( 	Name of 	lower post ) 	in 	the 

Directorate of 	CenFus Operations,  are 

promoted 	to the 	post 	of 	( 	Name of higher post ) 	•on 	regular 

basis in temporary capacity with effect from the date they take 

charge 	of 	the 	post 	until 	28.02.2001 or 	till further 	orders 

whichever is earlier 

. . 	. 

 (Name of officials 	being promoted 
 
 

 

The above promotion has been made against the purely 

temporary posts santioned f o r Census of India - 2001/ 

resultant:. vacancies caused by promotiom; against posts 

sanctioted for Census of India - 2001, and this promotion will. 

continue only upto their sanctioned period. The abov 

promotion order •shall not bestow upon: the af.ore mentionEd 

c'Eficials any claim for regular promotion against long tEnn 

'acancies or core posts. 

The above of-ficials shall aut'omatially stand reverted 

as ( Name of' lower post ) on the expiry of the above 

referred date(s) even if no separate order for reversion is 

issued. 

DD/1D of Census Operticms 

NJ 

11 

N 



(b) Whether he belongs to a Scheduled Caste or 
Scheduled Tribe, and whether his services will 
be terminated/adjusted elsewhere conseauent 
on the absorption of surplus employee, as 
proposed ... 

14. particulars of the Confidential Rolls forwarded 

I 	- 

Place: 	 5i?::rtirC of the  
Qifcer or any c-:::o-  cficer 

Date : 	 - autitoriseci I  

the rCalJ!S:.' 
---------------------.-- 

Redeployment facilities to retrenched 
regular temporary etnpiovees 

The remcorarv Groucs_'C' and 'JY _I T  '- - ai Governicn 
e , renchcd 	Otat L 	\rortL _  

for the ourposes of .. 2di .LJ_: 
Emp ovne'iEThanees P has been b r -- L-1 2 h t 	a ot'..a c 

onnelan .Adminitrative Reforms that the re::::a:ion of 
names of the retrenched temporary Government eranlovees under Prin-
..-. 	 TI hac -o.,  'ne,27 o 	c -  a a' 1 	 '' a -'i  
meroS kLeain2in\ze\ the fact that so n. at trc  

	

ecs na'- cef di1're o ig -tienc"ed fron 	e -nious L - 
off cas mteSe\in° tor a 1 ong ri_r od it has c-_ --  fe 	Ili "I s 	. 

oncson scd_h ge' to ."_m in pro\lci -: 'ceio 
in oro 	to -iit'ca e ftc i harc T. 

	

2 Tna ma er nas beenmed n con 	a' on \1L 	 -\ 
of Labour (DirtoCeneruJ of Employment and Trainine) and the foio;- 
inc decisiOns have been taken:— 	 • 

(i) AI l retrenched temporary Central Government em:.:yeeS who 
were recruited through the Employment Exch'ha:e have 
put in at least dirce years rcular caritinuons scr.f:e 'aefor 
let-enclirnent nou1a be elie'o 1c for - 

ecial Cell. 	 - 	. 

586 	S\VAtY'S_ESTALiSi-MEtT AND ADNHNISTRATIO> 

/ PART H 

. Particulars of the vacancy proposed to be utilised 

 Name of the cost/service in which a vacancy 
is located 

 Pay scale of the pos1/speci!C grade of service 

 Classification of the cost/grade of service 

 \Vhethcr recruitment rules have been framed 
for apDontnieni to ijie cost/service in question 

-  \\'herher recruitment ruics for the post/service 
have the aaarovai of the UPSC; if so, parti- 
culars of the Comtnissions letter conve\in 
thejr approval 	... 	 . 

 Whether as p-er the recrcim:cai rules the vacanc 
is to be filled by direct recruitment or transfer 

 11 primary mode of recruitment is not diiect 
recruitment or transfer, \vhat are the circum- 

• stances 	in 	which 	the 	direct 	recruitment 	or 
transfer is beine resorted to 	... 

 Drities at;ched to Z  he post hed by the Surplus 
Staff 	 ... 

Qualifications prescribed for tht apcCntmeni 
to the post/service: 

(-) 	tionni cuciificicns 

(/4 Technical nuaiificatiom 

(c) Exuerience if any 

if the crouos L' cQ 	me:.t or sut plus sa 
isbeinç mane sri relannuon a; the mode 01 

rccrtmcm prescribed in the : ecruinnent rules 

Nw (a) icat the particchrrs of the order of 
relaNnilon mane c: 	cc'mretent nutria- 

\r' 	(L) vheihr the approval of UPSC. to such 
• 	 relaatanon at rules (if reunited) has been 

I I 	 obtained: if so, u:iculars'thcreoI 

I 	 j. Wi;crher tile vacancy fais an a aai:u rcscrvc.i 
Sc •dnld Criic 5 or S..het!u!cd Tribes 

-- 	
. .• .• -S.  

• 	

-  4.  . 	 . 

REDEPLOYMENT OF SURPLUS E?LOYEES 

1.2 LocatiOfl  of the vacancy 	 . 

13. (a) Whether any employee is already apcoint-
,ed against this vacancy on ad hoc basis, if so, 
the particulars of the ad hoc apcointee, 
indicating the date of his appointment, educa-
tional/technical qualifications... 

t . 	. 	. 	, 	• 	1 
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588 	SWAMi'S— EST.' DLISflMENT AND ADMINISTRATION 

N0TE.--For this purpose, the reErenched temporary employees who 
were reruiicd in relaxation of the Emp!oy1flCfl 	Exchange procedure under 
the existing instructions, c.c., appointments of depeadants of deceased 
employees on compassionate grounds, will be deemed to have been 
apaojnted initily through the Employment Excnange. 

(ii) Until all such tetrenched emloyCeS 	 no direct 
r&rUJtIfleflt\V)il be resbrred to bi Inc non-participating attach- 

r 	subord 	f, 	of 	ie \hnrstres/DLDartmelts to 
Group 'C' and Group 'D' posts fifled through the Employ- 

i. 	ment Exchange. 	Suitable instructions may accordingly be 
issued by the Ministries/Dep2.rflhlefltS to their attached and 
subordinate offices. 

Ministries/Dcp 	tmentssi; 	di 
i 	ClO\1flth 	cmDio\ ec 	retrcc 	d 	h 	t' Lm_In 	SJii 20 

C oLp'C 	ar1a_Gi 	t'p 	D 	ois_ in St.LOI ornate and non 

- 	) 	C101ti ig ot 	und. 	e iFor this rarpose iney shoa 

ii 	o0'E.I 	c 1 Larancc 	ii 'cco'dacc 	ith 	L\ISL'i' 
dons from the Departmen 	of Personnel and Administrative 
Reforms regarding the non-availability of suitable persons in 
the 'Surpius Cell', before action is taken by rh 	1 to sponsor 
the retrenched emoloyees for posts in the Subordt ate and non- 
paritcipattog attached offices. LI 

(iv) For annointrncnt to Grcu 	'C' and GrouD 'D' posts the retrcn- 
'flcc 	res_ 	ia 	a 	a 	o 	:g 	ancsion bce' 	g 
''ded io dea:i th 	IL 	o' conzintl ous ser\icere 	cLo 

.' 	ba 	5dfTeretrcnJtrnenrWus 	 Lill 

\j the U1hUm of three 

(a) Ti 	names of emtalovensrezrenched from Group 'C' posts who 
noFbe rq ,4----- 	 iflo cLcdab\r1ld 

Le_dço ih,,f Special D 	o 	Psonnel and 
nisirauve Ret orrns. Similari;' the names 0: toe surplus emplo- 
yees retrcnched from Grom 	'D' posts should be sent to the 
Cell alreaav functioninr under the DG, P & T. The Special 
Ccll in the Depr1n1c 	of Perronnel and Administrative 
Reforms or the Cell urder the DC. P & T, as the case may 
be, 	vil ' 	±e'.eeirec 	take 	action 	f.r rede 	o 	ient of these 
people ;: 	'ther subordinate and 	on-participating attached 
onces. 

The retrenched temporary emalovees wd not be ciigibe for any . 
1 10 	_dU 	'i2 	flu' 	ii thL\bee' 	Lied 

qass 00/Le 	1 	 mss 	uol S 	iso 	aen o\er 0\ne 

-n (Surpins 	't 1) Ce11 	n ihL 3) 	- 	a ot P.' 	01 n. and Aa 'rnis 

t::nivC Reforms. 	 - 

The anpoirttment of retrenched temporary emoloyees in Group 

nd Grot'ip 'D' posts insubordina 	.non-p2fltCpat 	tt S 

sv  

1 

! 
-, 

	

REDEPLOYMENT OF SURPLUS EMPLOYEES 
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will be-considCred as frtsh.PP_0i1t! flLan tieir pay on such appOiflt-
i'fient will1cobc fixed uroer the norni1 ruiLs 	 - 

G•L. Di'- & A.R., O.M. No. 42914/I/75-Esti. (D), datcd th 27 March, 1976 aid 
29th June, I978. 

The questiOn of cx e:d  ng this facilityjosirpilar rctrenchcd tern orary 
Cent rai GoverflJiieflI emcioyees who have put in less tijin 3 ;. ears o{ . regular 
conunuou) se"1cLas.'arT"e0 afier consultation \'di Sfi 

It I sb3:ec ted that tC e 	scheme contained in D & \R O\l 
did2i976  and 29 6197C ' outd_bee\tLnded tOCO 211 Let a-
ernoloyees recruued reglarIy throuch the prescribcd channels of reek-
rnT a1fSe1co! Cor'mision Emplo 'rent E\crnrigL C 
i icla'i': 	0..e no l: 	not coirotetad 3 ear cf rec 	r co 

 suc 

SLr\ ic at '- C Lr'e of rz e'chmc'i ThLmodifi,d scui_: \OU 1 d 1r e 
rctrospecuve etlect from 1st January, 1992. 

•ht xTC \ 	sr cc 'eoa tme 	nrc reoues Ld to L 	a tl 	::o e 

' C'O 	C '0 CC Oi 	LC"C. 	_U Inc 1  mine ii cc i' 	it 

suborn pa e O'i cs fo;_ en'cc a OflL_ str OCt O 
of Per. & Tn.. O.M. No. 25017/7,92-Esit. (D), d -  ::c 22: 	iarery, 

-------- 

a 

I 	* 


